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For ilegists: ' : ORDER NO.1,DATED 13,1,2000.
g(‘g) ) 7}/&;" : This matter has been taken up today
éﬂ’/’ o RS

;ZK/Q}_, V| being mentioned in the moming by the learned

. | ;
\Da (J cmnsel for the petitioner.seen the petition,

Heard Mr.A.Kanungo,learned coaansel for the
petitimer,after hearing learned counsel for
the petitioner.I feel that the petition can be
disposed of at the stage of admission by

| issuing appropriate direction to the 0FS.In
"view of this, I have heard Mr.D. N.Mishra,
learned Standing Counsel for the Respondents,
&3(‘“ ' on whom a copy Of the petitin has been served.
Applicantts case is that he is working as Motor
vehicle Driver under the Respomdents, He hdd
earlier approached the Tribunal in OA No.195/99
assailing the order of transfer and during the
pendency of that OA, the order of transfer was

stayed, puring the pendency of that 0a ., the

order of transfer which was challenged,
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was cancelled, The applicant was on leave

becaugse of his illness.Later on,  being
foind medically fit, he has reported for
duty an 17,11,1999 in order at Annexure-2

and he has been retained at sambalpur in the same

‘capacity and posted under the appropriate

aukhority in Carriage workshop estadlishment
sambalpar, Applicant has approached for cancelling
the order of transfer because of the fact that
even thoigh he was medically fit he is still
suffering from Bloodpressure and therefore, he
wants that he should be. posted ﬁo some other
job at sdarbalpur .The Tridbunal can not issue

a direction to the Departmental Authorities to
post the applicant to a particular place/
station or to a particular post, That falls
within the RxskmunXt domain of the
Departmental authorities.so far as his
cmtinugbillness is concemed,it is submitted

by learned standing Coansel that as the applicant

| has been declared as medically fit, his plea

that he is suffering from high BP can not pe
entertained.In any case, there are decisions of
the HOon'blesupreme Ccaurt that it is for the
Departmental Apthorities to consider the genuine

personal difficulties of the employees.In

.consideration of the above, while @leclining

to intervene in the matter, this 0A is disposed
of by issuing a direction to applicant that he
may file a representation to the Departmental

Authorities within a period of lS(fifteel) days
narrating his personal difficulties and seeking

appropriate posting. The Departmental Authorities

are directed that they shauld dispose of the
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representation of the applicant through a speaking
order within a period of 30 days from the date of
receipt of the representation and intimate the
result thereof to the applicant, The above order
is subject to the candition that’che' applicant
obeying the transfer ordér should join in the
Carriage Repair workshop and only after joiningly
he will file the above representation, i th the

above direction and observation the 0a is disposed of .
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